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ANNOUNCEMENT REGARDING AR-.
REST AND RELEASE OF SHRI V.
VENKA, MEMBER OF RAJYA
SABHA

THE VICE-CHAIRMAN (SHRIMATI

MARGARET ALVA): T have to inform

hon. Members that I have received the

following message dated the 15th De-

cember, 19S3 from the Superintendent

of Police, Ch i u West Kanchee-
puram, regarding the arrest of Shri V.

Venka, Member, Rajya Sabha:

"l have the honour tb inform you
that  Thiru V. Venka, Membe.
Rajya Sabha was taken into custody
at 09.30 hours on 15-12-1983 at Chi-
rapakkam Police Station under sec-
tion 151 Cr. P.C. and 'was released at
2000 hours on the same day."

MESSAGE FROM THE LOK SABHA
THE ILLEGAL 'NTS (DE-
TER IBUNALS BH

SECRET AR Y-GEXER AL: Madam, ]
have to report to the House the foil
ing message received from the Lok
Sabha signed by the y of the
Lok Sabha .-

"In accordance with the provi-
sions of Rule 96 cf the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, j am directed to enclose
herewith the Illegal Migrants (De-
termination by Tribunals') Bill, 1983.
as passed by Lok Sabha at its sitting
held on the 15th sr., 1933."

Sir, i lay the Bi iile.

I. STATUTORY RESOLUTION SFJ
INQ DISAPPROVAL OF THE THE
PUNJAB PANC: SAMITIS
AND ZILA PARISHADS (TEMPORA-
RY SUPERSESSION ORDINANCE, 1983
Il. THE PUJAB PANCHAYAT SAMI-
TIS AND ZILA PARISHADS (TEM-
PORARY SUPERSESSION! AMEND-
MENT BILL, 1983

SHRI SHIVA CHANDRA JHA
.Bihar): Madarn, I beg to move:

"That this House disapproves of
the Punjab  Panchayat Samitis and

Amdt. Bill, 1983
Zila  Parishads  (Temporary  Super-
session)  Ordinance, 1983  (Punjab
Ordinance (io. 4 of 1983) promulgat-
ed by the Governor of Punjab on the
11th October, 1983."
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The question :vas p

THE MINISTER. OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARI NATH MISHRA);
Madam Vice-Chairman, I beg to move'

"That the Bill further to amend
the Punjab Panchayat Samitis anu
Zila  Parishads  '(Temporary  Super-
session) Act, 1978, be taken into
consideration."

Before it is considered by this hon.
House, I would like to make the posi-
tion clear in what circumstances I am
coming up with this Bill for its con-
sideration.

As you know, the Panchayati Raj
institution is a subject in the State
List in tbe Seventh Schedule to the
Constitution. It is the State Legisla-
ture which enacts the necessary laws
for the establishment and-functioning
cf the different tiers of the Panchayati
Raj institution in the State. This is
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what has taken place in Punjab too.
Unfortunately in 1978, elections to
the Panchayat Samitis and Zila Pari-
shads could not be held after comple-
tion of the elections to the village pan-
chayats on account of exceptionally
difficult circumstances. The State
Legislature  had, therefore, to  enact

a law entitled the Punjab Panchayat
Samitis and Zila Parishads (Tempo-
rary Supersession) Act, 1978 in order
to supersede the then Panchayat
Samiti and Zila Parishad. The one-
year period of supersession originally

provided for in this law had to be ex-
tended from time to time. In view of
the fact that the State Government
was  examining the  restructuring  of
the Panchayati Raj in the State several
other  contingencies  also  necessitated
further  postponement of these elec-
tions. The  State  Government  was
very keen to see all the Panchayati Raj

system duly erected and taking a
right-ful place in the rural society of
Punjab. With that objective in view,
the gram  panchayat elections were

conducted in September, 1983 on expiry
of the S5-year term of the gram pan-
ches elected in August, 1978. It was
expected that this would be followe-'
by elections to the Panchayat Samitis
and Zila Parishads, but in order to
take the follow-up measure, it was

necessary first to complete all the
formalities  associated ~ with  elections
of the gram Panches. Thus, oaths-

taking of Panches and Sarpanches as
well as co-option of Panches had to be
completed for every gram panchayat

before effective measure for election
to th, Panchayat Samitis and Zila
Parishads could be taken. As you
know, under the principal law, 16

members for each Panchayat Samitis

are to be elected from amongst the
elected panches of the gram pnn-
chayats  falling within the  jurisdic-
tion of the Samiti. Two members re-
presenting  co-operative  societies  and
on, member representing  marketing
committees were also to be elected in

order to  constitute the  Panchayat
Samitis. These members could have
elected from  amongst themselves
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four representatives to the Zila Pari-

shads from each Panchayat Samitis.

One of these four members is to be

from the Scheduled Castes. In addi-

tion, there is a provision for co-option

bf four women members and two
members from the Backward Classes,
should the requisitt number be not

elected by the Panchayat Samiti.

According to the schedule drawn
u,, by the Punjab Government, it was

contemplated that all the formalities
required for the holding of elections
to the Panchayat Samitis would be

completed by November 3, U'S83. But
sinc, the period of supersession oi the
Panchayat Samitis and Zila BrflinadS
was going to expire before the day,
that is, 1ith October, 1853 a:
Ordinance had to b, promulgated to
extend the period of supersessi ' for
ancther six months beginning from
October 12, 1983. This period was
intended to enable the State C'cvern-
ment to complete the elections to the
Panchayat Samitis and Zila Foiishci'ls,

I need not' reiterate here the c* -cusi-
stances under which President's Rule
had to be promulgated in tb- S+ate.

necessitating the sup3rsessi- n cf the
State  Legislative Assembly. There-
fore, an ordinance had to be promul-
gated by the Governor of Punjab with
the approval of the Governme'-:! of
India extending the period of superses-
sion of the Panchayat Samitis .and

Zila Parishads for a period of six
rr.onths beyond October 11.  1933.
Since the promulgation of the Ordi-
nance, the formalities required  to
be observed for the election of Gram
Panchayats hav, been completed. But
it is considered that conditions in the
State as obtaining now; may  not per-
mit a M and fair election to the
Panchayat Samitis and Zila Pa*-.shads.
We have therefore, been compelled

to seek further extension of the period
of  supersession of the  Panchayat
Samitis and Zila Parishads for a period
of six years beginning f2om 12th
October, 1978. It is our e'imest hope
that conditions in the Stat* would cer-
tainly come back to normal so as to
enable the elected Panchayat bodies to
com, back to tfeeirown and functus
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normally. with these words, J corn-
mend the Bill for your sympathetic <
consideration.

The question was proposed

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Th,- Resolution
and the Motion are now optn for dis-
cussion. Shri Debendra Nath Barman.

SHRI DEBENDRA NATH BARMAN
(.West  Bengal): Madam  Vice-Chair-
man, [ shall speak in Bengali. The

Punjab Panchayat Samitis and ' Zila
Parishads (Temporary Supersession)
Second Amendment  Biil, 1983, s

under di: Mouse todaj.
In regard to this Bill, 1 would like to
say that Panchayat system is a local
self-Governmi  in  titution.  This in-
stitution enables the people to parti-
cipate in the administration directly.
It establishes direel link with the
people. It also encourages local initia-
tive.  Through  this institution, all
Welfare and development activities,

lertaken by the Government, are
carried out with active cooperation of
the people. But such an institution is
being killed through this Bill as it re-
flects the intention oi lhe Government
to thi

Madam, during serious disturbances
in the Punjab, elections Ior Panches
and Sarpanches were held. Even dur-
ing President's rule the dates of elec-
tions were announced. What special
circumstances led to the cancellation
of elections for the Panchayat Samitis
and Zila Parishad

Madam, 1 shall tell you the real
facts. During P ... rule some
Congress(I) Leaders put pressure up-
on the Governor'to postpone the elec-
tions. The basic reason is that
Congress 1 misters  were not in
power in ihe Punjab. Consequently,
they were wunable to exert their in-
fluence upon the rural population as
the, usually do at the time of elec-
tions. They apprehended that they
would not be able to influence the
voters through money power." So they

¢English translation of the original
speech delivered ia Bengali.
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expected that the verdict of the peo-
ple would go against them. In order
to avoid definite defeat in the elec-
tions, the Congress (1) leaders got the
Panchayat elections postponed  delibe-
rately.

Madam, the present situation is no-
worse than the situation that developed
in the Punjab at the time of imposi-
tion of President's rule there. So there
was no necessity for the postpo
of elections during the days' of Presi-
dent's rule. What was the result of
this postponement? All democratic
activities in the rural areajs ar the Pun-
jab ceased to exist. Democratic life
would have eased the present troubled
situation in that State. So the pretext
ler which the Government postpon-
ed the elections is riot- justifie

Who is actually responsible for the

present situation in the Punja The
present  situation  there is  actually
created by the ruling Congress(l)

Party. If the Government had taken
determined steps earlier to solve the
problems of the , the present
difficult situation thi U3 n?
have arisen. The problems there w°"I*
not have become comolex if the Go-
vernment had accepted all the genuine
demands of the agitators.

Madam, it is the long tradition of
the ruling Congress (1) Party
snatch away the democratic rights of

the people by postponing elections to
Panchayats. Through this Bill The
ruling Congress (I) Party wants to
maintain that tradition. I can cite
the example of West Bengal That
State was under Congress rule for the
last  sixteen  years and durii
period no elections to Panchayats
were held. What was the reason?
The present situation in the Punjab
not prevail in  West Bengal. \,
made the Government of West Bengal
to suppress the  Constitutional  rights
of the people? This Congress(I) Party
is interested in depriving the people
of their democratic rights. That is the
experience we have about this party
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in West- Bengal. Ii the people of
West Bengal had not brought the left
Pay fi-8 to pow«n\ the Panchayat elec-
tions would not have taken place there
till today.

The left Front Government held
Panchayat elections timely in  West
Bengal. Consequently, the Panchayats
are enjoying more Constitutional and
financial powers with the blessings of
the State Government. With Pancha-
yats coming to power there, all
schemes formulated by the State Go-
vernment for the benefit of the rural
papulation are being carried out by
the Panchayats with active coopera-

, of the Loca] people. The State
Government has been able to establish
links with the rural people ( through
uhese  bodies.  Tjr.s  institution  of
Panchayat has It the rural
people to take miiuiive in their own
welfare. The people are developing
fellow-feelings. All Governmental
schemes for the b~:efit of the rural
people are gaining success because of
direct participation DJ the people in
them.

darn, democracy should be estab-
lished in the Punjab in order to tackle
the present situation there. Democratic
rule will enhance cooperation among
people. Government Schemes ca, be
rightly , implemented through mutual
cooperation among people. But ior
want of democracy in the Punjab, Go-
vernment has failed to generate good-
will and  patriotism among  people
there.

The Congress(I) Party is in favour
of maintaining the rule of a particu-
lar class, With this end view, they
0  exploitation of.  people by
ching away their democratic
rights. They usually take shelter under
Black Acts as the present- one
in order to perpetuate their exploita-
tion of the people. Since the present
Bill is anti-democratic and anti-people,
I cannot support it. I oppose this Bill
Doth and nail.

Amdt. Bill, 1983
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da51 9 97 W9 F {7 97 wET

g fawisr ®  nen WA
(= werare ww) o faTw ew W
uF 1 Gar agi s qEoe

CI T R LT a1
AT oWT w1 4T FmiE Agt &1 oWy
W1 0. 91 wiaaz @ w1 fufees
el g ?

UR WAL R o g fafae
zv gl 81

7 WA T o Faeg fufaeee
ATFET F fA0y = F T TEA
7 gam agaatg wzon § fw owew A
gt Foar s wifie Sfaa g
CECE-C-S B B 1 1
9 7 WG Zg vz # f¥ favn
FI AT AWM @El TER ¢

Al AW ay

b REE
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[=1 g¢ ara 7ra]
nw Al wEwp agi w@s 2 1 Al
FAT T TA AT KT AT A 7H
arfs faopg &ra & wfaeg & wg w5
wgfaas 21

A WAL TR WAL qAF AT
faegr Az 2 1 FA0AT ®Y F@A
A% AAME F AT & T WAT
oF fAeREIT qwEw g1 T g
WZ I9S F1 A1 ggE AT F AT
AT W wT A9 AT @ 2.

o ®FITLT UA
AN wE TG )

IR EL ]

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI)-. Let us leave at
tbat the controversy. It is true, as I
have the experience in the House,
that we have carried on, [ think,
with one or two Members from this
side and one or two from that side
an,j more persons in the gallery. But
I hope It is the du'y of Members

q AGA A¥E WAL ;. WIT
1947 qEE 2 7 W § owrw
ERECIE AN CABE: A O A
FITG & HA(A AOQO AT WY AT
qz fad 7z s 1 & srfefraet
I FT AATT WA HEAT HT WG
7 4 fam &% s 1§ wraAa
w4t W1 awgwE g feag aa wg
w7 A1 qHAAT A T GE

VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): WiH you kindly
help yourself to sitting? 1 am not
speaking of the Opposition or the rul-
ing parly. More Members should
attend the House, it is the responsibi-
lity of every Member. The hon. Minis-
ter is to reply,

Amdt. Bill, 1983

ol Frdm 9T g Wl
oW W wEE % TE E
afsa wrowl & Al awr @9 &
um F1 Afewa @1 Jrm

i ®EATe vw o A7 g7 A9
721 fm sosiiom sy 4@ &7
@ # f9 fa¥ gz i owEY E
f&ag gabva F1 aiw 2 fF wew
® FAETA AW AT F A7q AR
7 & AT 7 @7 wEd ww@e #
afea qza ¥ faongr 23 2 3afega
& @ 21 (Interruptions)

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Mathurji, do
not co-operate to the extent that n
of yo.i rem- ent and let the
ne,”: things passed. At least draw a
line. The hon. Minister. Let us hear
him.

SHRI HARI, NATH MISHRA: Sir, I
had been listening to the speeches of
three of my friends from the Opposi-
tion with upmost care. In vie\* of the
statement already made by me, I feel
that probably thoy were not as atten-
tive in listening to my statement as
they should have been or could have
been. Now, Sir, may 1 know from
my hon. friends whether, in the year
1.)78 when this move for supersession
of the then existing panchayat Samitis
and zila Parishads was made, the
Congress (I) was in power or the Akali
and the Janata Party combine? Who
moved for the supersession?  (lnurtup-
tions)

1 did not interfere. Kindly.

Is it not a fact that in August, 1978.
elections to the gram panchayats were
held by the then State Government
which was ' a Congress Govermn-
ment? But subsequently they some-
how stopped the process. 1 did not
impute any motive in my statement or
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otherwise  because they might have
their own ideas, and in faci the
wearer knows where the shoe pinches.
We sitting  here should not sit in
judgement over what the State Go-

vernment does, who time and again
wanted supersession;

Now I have been asked; The Cong-
ress Government canie to power in
1980. Since then why have we not
been moving for election to the gram
panchayats? The simple answer is
that the gram panchayat elections
were held in ' August, 1973 for five

years. And lhe ter™ of five years has
lapsed in August, laall. In September
the then Darbara Singh Government
moved for election, and in fact the
processes for the gram panchayat elec-
tions are complete. In fact, to be fair
also fo the present President's rule
headed by Shri B. D. Pande, well, co-
on of members, oath-taking etc.
have been completed. Now only )
far as the formulation of the panchayat
Samitis and the zila Parishads are con-
cerned, which involve election from
the electoral colleges and co-option of
members, well, these are creating
some troubles. And considering  the
situation in Punjab as it is, the Gover-
nor in the Council has asked the Union
Government for extension of the period
for one year. It does not mean  six
years. Th, utmost period is till some
time in October, 1984. Now already
we are in December, 1983. But even
during President's  rule, if the State
Government over there, headed by
the Governor, Shri B. D. Pande and
his advisers, thinks that normalcy has
returned, there is no bar absolutely
in running the whole gamut and in
putting on a sound footing and runn-
ing these grassfoot parliament
democratic institutions. There is
absolutely no bar. If, as we all want,
an elected Government, popular Go-
vernment, is returned, well, it would
be free to complete the process and
to have the Gram Panchayats, the
Panchayat Samitis and the Zila Pari-
shads running on a sound footing and
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running the whole show. We also con-

sider that the Panchayat Raj institu-
tion are, in fact, the basic parlia-
mentary  institutions at the  ground
level and we would be the happiest
persons, probably happier than Oppo-
sition Members, to see them run on a
sound footing. That is all. Thank
you.

THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI): Now I shall first
put the Resolution to vote. The ques-
ts m is-.

'That this House disapproves of
the Punjab Panchayat Samitis and
Zila  Parishads  (Temporary  Super-
session)  Ordinance, 1983  (Punjab
Ordinance No. 4 of 1983) promulgat-
ed by the Governor of Punjab on
the 11th October, 1983."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now I shall put
the Motion moved by the hon. Minis-
ter to vote. The question is:

"That the Bill further to amend
the Punjab Panchayat Samitis and
Zila  Parishads  (Temporary  Super-
session) Act. 1978, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now we  shall
take up clause-by-clause consideration
ie Bill.

Clause 1, the Enacting Formula and
Bill.

Clauses 2 and 3 were added to the
the Title were added to the Bill.

SHRI HARI NATH MISHRA: Sir I
beg to move:

"That the Bill be passed."



335 Punjab Panchayat and [ RAJYA SABHA]

Zila Parishads

The question u?as put and the motion
adopted.

(SHRi
DINESH GOSWAMI): The House
stands adjourned to reassemble ai il
o clock on Monday.

(Temporary Supersession)
Amdt'. Bill, 1983

The House then three
minutes

« of the clock, till eleven of

DIS Monday, the

19th December, 1980.
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